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Learned Additional Standing
Counsel Shri Akjaya Mishra submits that
this is @ case where the applicant has
beenallowed an extension of six months
after his superannuation. Because of
this extension there was some delay in
settling his retirement benefits. All
the same provisional pension has been
granted and in accordance with the

|

interim order of this Court, a 'sum of

|‘
Of Rsel,20,000/- has been paid to the

applicant by way of Death-cum-Retirement >*

Gratuity (DCRG) and Group Insurance, etc
|

The learned Additional Standing Counsel -

wants to convince the Court that :
Government is sincere in settling his
the retirement benefits. The learned

counsel for the petitioner Shri B,Nayalé"
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agrees that there would be no difficulty_")zij_«’_’/

in cobtaining the other retirment benefii
in due course and he submits that there
is no point in keeping this petition

alive.
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In view of the agreement to the

- parties this application will be

disposed of by fixing & suitable time
frame angd also & direction to the

respondents. Accordingly I direct that .

within a period of four months from the
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order all the retirement benefits due
to the applicant shall be processed,
settled and p2id to him, Needless to
say that if there is any delay
attributable to the Government,
appropriate rate of interest shall
also be paid. If the amount 1s not
settled and paid within @ period

of four months mentioned above, the
applicant is at liberty to approdch
this Court for payment of interest.

Thus the application is disposed

of. No costs.

Hand over copies of the order toO §

e}\_’, Ios »L»L‘- _—

MEMEER (ADMINISTRAT IVE)| -

both the counsels.




